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NHRC Takes Suo Motu Cognizance of Young Female Inmate's Death in Deoghar Remand Home
Hindusthan Samachar 12 hrs ago

New Delhi, 07 May (H.S.):

The National Human Rights Commission (NHRC) has taken suo motu cognizance of the suspicious death of a young female inmate at a remand home in
Deoghar district, Jharkhand.

The Commission issued notices to the state's Chief Secretary and Deoghar Superintendent of Police (SP), seeking a detailed report within two weeks.
NHRC stated that according to media reports, on May 2, the condition of a 19-year-old female inmate at a remand home in Deoghar's Charkhi Pahari area
suddenly deteriorated. Remand home staff rushed her to Deoghar Sadar Hospital, where she died during treatment. The cause of death remains
undetermined.

Reports indicate five inmates have died at this remand home since January 1, 2026, raising serious questions about its safety and management.

Hindusthan Samachar / Jun Sarkar
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NewsIndia19-Year-Old girl dies mysteriously in Jharkhand remand home; NHRC seeks report from Govt
NATIONAL HUMAN RIGHTS COMMISSION OF INDIA (NHRC)

19-Year-Old girl dies mysteriously in Jharkhand remand home; NHRC seeks report from Govt

The NHRC took suo motu cognisance of a media report regarding the death of the 19-year-old female inmate on
May 2 under allegedly suspicious circumstances. The cause of her death is yet to be ascertained.

| Last Updated: May 07, 2026, 09:56 PM IST | Source: IANS

The National Human Rights Commission (NHRC) has sought a report within two weeks from the Jharkhand
government and the district police chief over the death of a 19-year-old woman inmate at a remand home in the
Charki Pahadi area of Deoghar district earlier this month, an official said.

The NHRC took suo motu cognisance of a media report regarding the death of the 19-year-old female inmate on
May 2 under allegedly suspicious circumstances. The cause of her death is yet to be ascertained.

The Commission observed that the contents of the media report, if true, raise a serious issue of human rights
violations.

Accordingly, it issued notices to the Chief Secretary of the Government of Jharkhand and the Superintendent of
Police, Deoghar, seeking a detailed report on the matter within two weeks.

According to the media report published on May 4, when the inmate’s condition suddenly deteriorated, the
remand home staff rushed her to Deoghar Sadar Hospital, where she died during treatment.

Reportedly, five inmates of the remand home have died since January 1, 2026, raising serious questions about the
institution’s security and healthcare arrangements, the statement said.

In a separate case, the Commission also took suo motu cognisance of a media report stating that two sanitation
workers died while cleaning a sewer at the Puri Pranayam Society in Greater Faridabad, Haryana, on May 2.

According to the report, the workers entered a manhole on the directions of the estate manager of the building
without being provided protective gear or gas masks.

The Commission observed that the contents of the report, if true, indicate a serious violation of human rights.

The NHRC has therefore issued notices to the Commissioner of the Municipal Corporation and the Commissioner
of Police, Faridabad, Haryana, seeking a detailed report within two weeks. The report is expected to include the
status of the investigation and details of compensation paid to the next of kin of the deceased workers.

While issuing the notices, the Commission expressed concern that despite guidelines issued by the Supreme
Court and NHRC advisories emphasising mechanised sewer cleaning and adequate safety gear for sanitation
workers, such incidents continue to occur frequently across the country.



Stay informed on all the latest news, real-time breaking news updates, and follow all the important headlines in
india news andworld News on Zee News.
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India

Jharkhand remand home death: NHRC seeks report from govt within two weeks
By: IANS

On: Thursday, May 7, 2026 9:22 PM

New Delhi, May 7 (IANS) The NHRC has sought a report within two weeks from the Jharkhand government and the
district police chief over the death of a 19-year-old woman inmate of a remand home in the Charki Pahadi area of
the Deoghar district earlier this month, an official said.

The National Human Rights Commission (NHRC) took suo motu cognisance of a media report about the death of a
19-year-old female inmate on May 2, allegedly under suspicious circumstances. The cause of her death is yet to be
ascertained.

The NHRC observed that the contents of the media report, if true, raise a serious issue of violation of human
rights.

It issued notices to the Chief Secretary, Government of Jharkhand, and the Superintendent of Police, Deogarh,
calling for a detailed report on the matter within two weeks.

According to the media report, carried on May 4, when the inmate’s condition suddenly deteriorated, the Remand
Home staff rushed her to the Deoghar Sadar Hospital, where she died during treatment.

Reportedly, five inmates of this Remand Home have died since January 1 2026, raising questions about its security
and arrangements, said a statement.

In a separate case, the Commission took suo motu cognisance of a media report that two sanitation workers died
while cleaning a sewer at the Puri Pranayam Society in Greater Faridabad, Haryana, on May 2.

The report said that the workers had entered a manhole on the directions of the Estate Manager of the building
without being provided any protective gear or gas masks.

The Commission has observed that the contents of the media report, if true, raise a serious issue of violation of
human rights.

Therefore, it has issued notices to the Commissioner, Municipal Corporation, and the Commissioner of Police,
Faridabad, Haryana, calling for a detailed report in the matter within two weeks. It is expected to include the
status of the investigation and compensation paid to the next of kin of the deceased persons.

Issuing the notices, the Commission has noted with concern that despite guidelines issued by the Supreme Court
and the NHRC advisory emphasising the use of mechanised cleaning of sewers with adequate safety gear to the
sanitation workers, such incidents continue to occur frequently in the country.



-IANS
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NHRC questions Himachal govt over 19 women nursing students ‘contracting TB'

NHRC Intervenes After Reports of Tuberculosis Outbreak and Inmate Death in Institutional Facilities
The Hawk

May 07, 2026, 08:28 PM

New Delhi, May 7 (IANS) Taking a strong view, the NHRC has sought a report from Himachal Pradesh after a media
report alleged that 19 women students contracted tuberculosis in the hostel of a Nursing College in Shimla, an
official said.

Taking suo motu cognisance of a media report over the alleged incident, the National Human Rights Commission
(NHRC) issued a notice to the Chief Secretary, Himachal Pradesh, calling for a detailed report on the matter within
two weeks.

Reportedly, during two recent inspections of the premises, serious deficiencies were observed in the
management of the hostel, including sanitation and overall institutional functioning. However, no corrective
measures were taken by the authorities, and as a result, the students contracted tuberculosis.

The Commission observed that the contents of the media report, if true, raise a serious issue of violation of
human rights.

The media report, carried on May 2, highlighted several shortcomings based on the two inspections of the
institutions held on March 31 and April 17.

The students at the hostel face overcrowded, damp, and unhygienic living conditions with severely inadequate
sanitation. Food quality is poor and lacks basic nutrition. They are reportedly denied rest during illness and forced
to work as "hospital staff" even on holidays, an NHRC statement said.

In a separate case, the NHRC sought a report within two weeks from the Jharkhand government and the district
police chief over the death of a 19-year-old woman inmate of a remand home in the Charki Pahadi area of the
Deoghar district earlier this month, an official said.

The NHRC took suo motu cognisance of a media report about the death of a 19-year-old female inmate on May 2,
allegedly under suspicious circumstances. The cause of her death is yet to be ascertained.

The NHRC observed that the contents of the media report, if true, raise a serious issue of violation of human
rights.

It issued notices to the Chief Secretary, Government of Jharkhand, and the Superintendent of Police, Deogarh,
calling for a detailed report on the matter within two weeks.

According to the media report, carried on May 4, when the inmate’s condition suddenly deteriorated, the Remand
Home staff rushed her to the Deoghar Sadar Hospital, where she died during treatment.



Reportedly, five inmates of this Remand Home have died since January 1 2026, raising questions about its security
and arrangements, said a statement.

--JANS
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NHRC takes suo motu cognizance of TB outbreak at MGMSC Nursing College hostel affecting 19 female students
Vaishnavi Shukla |

May 7, 2026 |

06:36 PM IST | 2 mins read

MGMSC Nursing College Shimla: NHRC seeks a detailed report from the state's chief security officer within two
weeks, flagging the incidents as a violation of human rights

Shimla Nursing College: The National Human Rights Commission (NHRC) India has taken suo motu cognizance
after several media reports highlighted that 19 female students were contracted tuberculosis due to unhygienic
living conditions in Shimla's MGMSC Nursing College hostel.

NHRC India has issued a notice to Himachal Pradesh's chief security and called for a detailed report on the
incidents happening at the Shimla nursing college, within two weeks.

According to the official PIB press release, the students at the MGMSC Nursing College hostel are reportedly
facing severely overcrowded, damp, and unhygienic living conditions with inadequate sanitation.

The commission has further noted that it's a serious issue of "human rights violation" if the media reports
circulating are true.
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India
NHRC Closes Enquiry Against Journalist Omar Rashid as Victim Refuses to Reveal Identity

In its report submitted on October 6, 2025, the Delhi Police informed the NHRC that the complainant (the alleged
victim) had refused to share her identity and address, and showed no interest in proceeding with the case.
Consequently, the police concluded that no further action was warranted.

The Commission had initially taken up the matter following anonymous social media allegations of serious
offences, including rape and "force-feeding beef," levelled against Rashid.

Geetha Sunil Pillai

Published on:

07 May 2026, 6:35 pm

New Delhi- The National Human Rights Commission (NHRC) has closed its case against journalist Omar Rashid,
citing the Delhi Police report that found no grounds for further action after the alleged victim declined to disclose
her identity or pursue the matter.

The NHRC, in its final order, stated that no further intervention was required. The Commission had initially taken
up the matter following anonymous social media allegations of serious offences, including rape and "force-
feeding beef," levelled against Rashid.

The case originated in May 2025 when Tanmay N., convenor of the Sahyadri Rights Forum, approached the NHRC
seeking an investigation based on the unverified social media posts. On May 23, 2025, an NHRC bench headed by
Priyank Kanoongo registered the case, naming both Omar Rashid and the news portal The Wire (where he was
then employed), and directed the Delhi Police Commissioner to probe the allegations.

In its report submitted on October 6, 2025, the Delhi Police informed the NHRC that the complainant (the alleged
victim) had refused to share her identity and address, and showed no interest in proceeding with the case.
Consequently, the police concluded that no further action was warranted.

Omar Rashid subsequently moved the Delhi High Court for a speedy resolution of the NHRC proceedings. On
November 7, 2025, the High Court directed the Commission to dispose of the matter within six weeks.

The NHRC took up the case again on January 21, 2026, providing the complainant Tanmay N. an opportunity to
respond to the Delhi Police report and sharing a copy with Rashid as well. However, by its proceedings on March
13, the Commission noted that no response had been received from the complainant.

“In view of the above facts and circumstances, the Commission is of the opinion that no further intervention is
warranted in the matter. The case is closed,” the NHRC said in its order.

The closure comes after an inquiry process that lasted over 300 days.
In a detailed social media post on May 7, journalist Omar Rashid broke his silence on the year-long ordeal



following the National Human Rights Commission’s closure of the case against him. He described the May 2025
anonymous social media campaign as a “fake, malicious, and communally provocative” hate operation
orchestrated through fabricated allegations of rape and “force-feeding beef,” designed to inflame communal
tensions by invoking tropes of love jihad, beef, and Kashmir.

Rashid claimed that the entire narrative was fictional, including a non-existent “young Hindu woman” victim, and
revealed that the Delhi Police Action Taken Report identified the source as a 34-year-old practicing advocate and
political activist who refused to cooperate, threatened the investigating officer, denied filing any complaint, and
evaded verification.

He recounted the severe personal trauma inflicted on him and his family, including death threats, communal
abuse, attempts to desecrate his late mother’s memory, and financial harassment, while emphasizing his
consistent cooperation with The Wire's internal probe, the Delhi Police, and the NHRC proceedings. Rashid
expressed gratitude to the Delhi Police for providing security and stated that he now intends to pursue legal
accountability against the perpetrators, who he said misused their position as advocates to weaponize
disinformation and obstruct justice.

The Mooknayak reached out to NHRC member Priyank Kanungo, who led the bench that took cognizance of the
case, to seek more details and comments on the closure. However, his phone remained unavailable. The report
will be updated if and when he responds.

The Mooknayak also contacted Tanmay N., convenor of the Sahyadri Rights Forum, to understand his reasons for
approaching the NHRC and his views on the police report and the final closure of the case. The response from him
is awaited.
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NHRC seeks Health Ministry report on RG Kar case
The Daily Guardian May 07, 2026

In a major development following the West Bengal election results, the National Human Rights Commission
(NHRC) has taken a strong and unprecedented stand in the RG Kar Medical College case, significantly escalating
pressure on the Ministry of Health & Family Welfare.

- TDG NETWORK
NATIONAL HUMAN RIGHTS COMMISSION

Acting on a complaint filed by Dr. Lakshya Mittal, Chairperson of the United Doctors' Front (UDF), the NHRC has
directed the Secretary of the Ministry of Health & Family Welfare to submit a detailed compliance report within
four weeks. Failing this, the Commission has warned of invoking its powers under Section 13 of the Protection of
Human Rights Act, 1993, which includes summoning the concerned authority for a personal appearance. This
strict directive comes after repeated noncompliance despite earlier orders, reflecting the Commission's serious
concern over continued inaction in the RG Kar case.

UDF emphasised that this decisive action has come immediately after the West Bengal election results, marking a
turning point in accountability. For the first time, with the same political leadership at the Centre and now in West
Bengal, there exists a clear opportunity to implement long-pending healthcare reforms without administrative or
political barriers.

"There are no excuses left now. The system must deliver," said Dr. Lakshya Mittal. Recalling the tragic incident of
August 2024, where a young postgraduate doctor lost her life after being subjected to extreme working
conditions, UDF reiterated that this is not just a case but a symbol of systemic failure. Dr. Mittal stated that Dr.
Abhaya is not just a victim, but Bengal's daughter, and justice for her must now translate into structural reform
across India.

The Commission has specifically sought compliance with earlier directions dated June 11, 2025, action taken
against officials responsible at RG Kar Medical College, and the enforcement of duty-hour regulations under
existing norms. Failure to respond may lead to the personal appearance of senior authorities before the NHRC,
signalling serious legal consequences for continued negligence. UDF reiterated that resident doctors across India
are routinely subjected to 80-100-hour workweeks in violation of prescribed norms, noting that the NHRC has
rightly recognised this institutionalised exploitation as a human rights issue that requires immediate
enforcement. The UDF's key demands include the immediate nationwide enforcement of the Uniform Residency
Scheme of 1992, NMC-led surprise audits of duty hours across all institutions, strict action against institutions and
officials violating norms, and the creation of transparent and accountable monitoring systems.
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3 Tt &
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£ TTASIG s I TR & IHT hl 3! hl T 6! &, oY Thrg wiHdl Sl ST S & US 6l 8l dgi gfold Yaad IuTe 98
X I foh AT Y ST I ST @ & SR ST IR 814 & I1G MIHIGER SRt i shRaTs chl SIa |
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NHRC 7 TR 35 A5 & AT s foham 39 &y, shiRdTe & faT 8] fie g smerR
Shahadat

7 May 2026 10:06 AM (2 mins read)

300 fot @ arer geft Sira & a1 AR AFETEBR ST (NHRC) 3 UAhR 3R fRIg & fR&eTh o1oT & &g o faar et gfera
! fUoe T diere Hif3ar R I ETh ITE 7T THATH SRIUT i STid hl 3 S ol hig TUR Tgi (Hal| Ig e 78 2025 #
NHRC & Teh & = [ fohar o1, foreeht 3r[ars fikiet Srem o <8 &1 a8 v Gieret Hifeam iR &6l 18 8 A URe W sneiRd
o1, o ifRig IR iR sroRTet & BRI g g, O A Y0 3R "SeRewd itk e enfie o1 grerifs, giom sia & ag
ftar e foh 3@ At & foReht off Shars i seea 718l &1

39 dig IR AfAe 3 Reet) g1Sen!e T ATl @e@ern 3k NHRC & 9+ I 38 &hd ohl Sieg, & STeg [AUeRT ehed hl JiiT il 7
AR, 2025 I gTsahic A ARG i a1frent st FAueRT ed g8 NHRC & &gl foh a8 59 A o1 MUeRT 88 80T & 3iaR e | $Hh 918
SRR 7 21 SR, 2026 HY 39 AW TR TS i | FRbrraehd! (=77 T4.) ot feett gfow 6t Rat ur ST Stare 37 a1 Hieer faar
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e NHRC = ag =Tt (Aesret foh g9 Amtet # 3ra 3wt fohedt oft ager ot e =81 81 NHRC 7 370+t sifas smder # g, "Suderd
det ok uRfefaat et qad gu, ST i 373 & fob 30 Aret 7 o1 3R fohelt g3 8ia &t SrraedehdT 8 &1 I8 ATHT §ig fhaT SITar 81"



f Hindustan, Online News, 08/05/2026

Source: https://www.livehindustan.com/ncr/faridabad/story-national-
human-rights-commission-takes-notice-on-deaths-of-two-safai-
karamcharis-in-faridabad-201778167638212.amp.html

ThIS HiHG] Y Jid & ATH J g ot Aifeq
May 07, 2026 08:57 pm IST
Newswrap fa=geH, wiereng

HIGTETG, herd YRGS | AER A SfABR RINT 7 Fex HigTaTg Yaez-84 TRt rarict

HIGIETG, herd YRGS | AL A YRR SRINT A YR HRIGTETG HeeR-84 G UUH T & U HieR Sl §hTs o 3R AR Y
3t TS HiFT I HId & AT B W S od gY I aTga SR TR Sa ol Aifed et &1 ST A Y srfdremRat @ &
GTg & 3icR STaTd o & ol a1 8l

A Y ATRaTS!

STANT 7 Y Srfdreria & semme H g8 draRaTe! it fawgd Raté Aft &1 e 7 59 "AnTet # g8 Rars R el & ufkeHl @ e
TQ 3Tt hl SRR o A7l §1 AN A 39 geAT ot AFANISRT & iR Ieeta R 31 81 3l A gt & o Fatea =™
3R TN Y TSaATESRY & FTaSE TlaR hl THIS hIe HHd!l & hedls Sff Ya! 8| STafch Hiax Hl TS & foig 7AAT & sxaaTe ot
3T RIS AT hl FRETT JURRUT IUCTeE Y o HIH-PAS Ugel ¥ & a8

P! ! UgaH

ga1 & fob g 7S ot Fex wiiaTaTe hl g g Trarsdt & U Har Y 9rE & [ A8t A g3 o IwTs il Y gF geat @ Hid g g
ot FcTeh! hY TG Wl el Tid (aret gurarssk Grlet iR Aois & w4 | g3 ot | ST H g1 shiefat e o= fret gram e ik
A9 A & YR & IARA P ARIUS | 39 A J S o791 Y = Jdehl & & Top Grilel o {8 ATelT ahl BRI TR sty
HeueT yeee & femh Arer off gt frar o

sifae feoqoft

g U
*

AT ATY SifdepR T 7 foh A # Fifew e g2

ST A Yo WRIGTETG H ek TS o SR AR & AHIS il o A # G e 3R AR A7 3Rjerd ot Aifed dat g1
‘

AP IS il hl Tgd T 872



Dainik Bhaskar, Online News, 08/05/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://uditvani.in/new-delhi/nhrc-notice-jharkhand-government-
deoghar-remand-home-inmate-death/

Home /311 /{9 AfT spicts & 19 wEmae...
e afET pias & 19 sEns &t A, TaugemRa = #nft Rad
7 May 2026 10:20 PM

T AHAT YR STRINT (YT SRE) F fR1wer AT sferst § 19 SETei o et A &t Tfkar @ o gY fewrae uaer TR € T
e it 21

T2 fReeht, 7 78 (3MSYUAT) | T AR RN (TTTTSREt) 7 farmer AT spichst & 19 smEsi &t Al A @t 7ofiRar @ @
gV fowTael uder wRepR @ wes Ruld At g1 ag Ruld ves #ifsar Ruté & arg A 713 8, forad amRig ervman man o1 {36 fier & g
AT Pierst o gitea d 19 Afge B &I el (qUfd) g 7T 81 39 oY J THAR Pl Toh HTUDRT A THHR! &1 | $H HiAd g1 &
S8t Hifsar Rulé a1 s W3 dd gU Tu=siRe! = fgAret vaer & g 9fa o T Aifed SRt foar 81 39 Aifew # sk 4 &t
g1 & ¥R 9 AR W Tk faegd Raid @it &1 @et & getiah, uReR & g1et € & gg ot Fteror & <R, gited & ueie § &8
TR FfFi o8 TE | 3 ATh-THTE SR TRIH & THY DB & et piadt A off | gTerife, siferepial gRT i GuRIHS Had
T8I I5TT 1Y, 3R 39F URuTHEReY, BT ot Al gt 7Tl 3T A fewgoft i ik afe fifsar RuE A gt IS ad qa g Y a8
AFATEhR & Seeta ol Ueh TR AT §1 2 7S ol HehTiRId g8 Hitsar RUlE & 31 A9 iR 17 o7 ot €= & gu o fdteror &
JTYR TR g HHAT Pl ISR fHAT AT &T| TATIIHRYT & Yo T & JdTfech, Bieel A g arct B bt HigHTE arel, Her -t 3R
e uRfRIfAAT & 6T Ug 28T 8, T8t ATh-ThS ohl a1 385 Ut &1 s &Y Jurasr ot @xre g 3k 38 gardt givor gt
I Rt g1 YT IR R AR g R +ft BT vt 3R e hl IgAfd T&l <1 STt ok pledi & &A1 # +ff 3% 'sreuaret & sw=mial &
R OR &M &het o felg FoTeR foham STTaT €1 Teh 317 HTHel A Goh USRI A T foh TUgeiRe! 3 $IRES TR 3R fore gfes
TRg & 5 gl & +fiaR ge Rt amft &1 ag Role daer fSiet & Tt ugret gonds & fR¥d uas i g § 38 w8t 19 avffa afger adt
&1 59 HEH Al BT H g8 Hid & Faie § 77t 7 &1 TAggerRet A 2 7S Y yehiRId wes Hifsar Rulé e s ww fora, e 19
N Afgel hdl &t Hid 1 fSish o1l 3R @ foh ag Hia dfere aRfRfaat # g3 ot STeh! H#id 1 |t eror s+t deh uar 81 et urn
g1 3T 2 fewyufY & fok afe Hifsar Rulé & gl 718 a1d 99 € a) g8 a-af9eRi & Seiad o Uah 1R A1 €1 ST 7 SIRES
TWHR & Jeg Ffed 3R qaeR & iy srefieres ol Afed SR s §T 39 A TR &l g1 & ek T fawga Rl At 81 4 78 ot
31s Hifear RUlé & SR, 519 3hdl & gleld SraTeh foTTg 718 df RATS 81 & HAamal 4 39 gid SauR HaX SUdTe g, STgt
STST oh SR 3! HId 8l T | Teh ST | chgl 7T & foh fdd R R 1 S9eRt 2026 9 59 RATS 819 & Ui il &l did gt ol &,
e goeh! grearm 3R awTsll W are @s gl ¢ &1
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HomeTop StoriesNHRC issued notice to Jharkhand CS, seeking report on the death of a Deoghar based Remand
Home's female inmate

NHRC issued notice to Jharkhand CS, seeking report on the death of a Deoghar based Remand Home's female
inmate

Administrator 08 May 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report about
the death of a 19-year-old female inmate of a Remand Home in the Charki Pahadi area of the Deoghar district of
Jharkhand on 02nd May 2026 under suspicious circumstances. The cause of her death is yet to be ascertained.

The Commission has observed that the contents of the media report, if true, raise a serious issue of violation of
human rights. Therefore, it has issued notices to the Chief Secretary, Government of Jharkhand and the
Superintendent of Police, Deogarh, calling for a detailed report on the matter within two weeks.

According to the media report, carried on 04th May 2026, when the inmate’s condition suddenly deteriorated, the
Remand Home staff rushed her to the Deoghar Sadar Hospital, where she died during treatment. Reportedly, five
inmates of this Remand Home have died since 1st January 2026, raising questions about its security and
arrangements.
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National
NHRC questions Himachal govt over 19 women nursing students ‘contracting TB'
On May 7, 2026

New Delhi, May 7 (IANS) Taking a strong view, the NHRC has sought a report from Himachal Pradesh after a media
report alleged that 19 women students contracted tuberculosis in the hostel of a Nursing College in Shimla, an
official said.

Taking suo motu cognisance of a media report over the alleged incident, the National Human Rights Commission
(NHRC) issued a notice to the Chief Secretary, Himachal Pradesh, calling for a detailed report on the matter within
two weeks.

Reportedly, during two recent inspections of the premises, serious deficiencies were observed in the
management of the hostel, including sanitation and overall institutional functioning. However, no corrective
measures were taken by the authorities, and as a result, the students contracted tuberculosis.

The Commission observed that the contents of the media report, if true, raise a serious issue of violation of
human rights.

The media report, carried on May 2, highlighted several shortcomings based on the two inspections of the
institutions held on March 31 and April 17.

The students at the hostel face overcrowded, damp, and unhygienic living conditions with severely inadequate
sanitation. Food quality is poor and lacks basic nutrition. They are reportedly denied rest during illness and forced
to work as “hospital staff” even on holidays, an NHRC statement said.

In a separate case, the NHRC sought a report within two weeks from the Jharkhand government and the district
police chief over the death of a 19-year-old woman inmate of a remand home in the Charki Pahadi area of the
Deoghar district earlier this month, an official said.

The NHRC took suo motu cognisance of a media report about the death of a 19-year-old female inmate on May 2,
allegedly under suspicious circumstances. The cause of her death is yet to be ascertained.

The NHRC observed that the contents of the media report, if true, raise a serious issue of violation of human
rights.

It issued notices to the Chief Secretary, Government of Jharkhand, and the Superintendent of Police, Deogarh,
calling for a detailed report on the matter within two weeks.

According to the media report, carried on May 4, when the inmate’s condition suddenly deteriorated, the Remand
Home staff rushed her to the Deoghar Sadar Hospital, where she died during treatment.



Reportedly, five inmates of this Remand Home have died since January 1 2026, raising questions about its security
and arrangements, said a statement.

-IANS



§

i Rising kashmir, Online News, 08/05/2026

Source: https://risingkashmir.com/kashmiri-pandit-heritage-tour-vision-in-
action

Kashmiri Pandit Heritage Tour: A vision in action
ASHWANI KUMAR CHRUNGOO 07 May 2026

The Global Kashmiri Pandit Diaspora (GKPD) has been conscious of this heritage of Kashmir and proposes to
organise the first-of-its-kind 'Heritage tour of Kashmir' in the month of June 2026

FRAGRANCE OF IDEAS

Kashmiri Pandits, the indigenous people of Kashmir, have been living in their 37th year of exile far away from
their homeland, Kashmir. They were forced to live in exile due to genocide and ethnic cleansing that were inflicted
upon them by the terrorists in the valley during and after 1986. After their mass exodus, they were compelled to
live in displacement and dispersal.

The National Human Rights Commission (NHRC) said about them that "acts akin to genocide were committed
against them". It also said that "they were not given the relief and due understanding that they deserved".
However, the community showed resilience, which was also acknowledged by the NHRC, and fought for their
survival and existence with all the might at their command. They have a rich history, and the members of the
community, dispersed throughout the world, are conscious of it.

Kashmiri Pandits have been living in the Kashmir valley for more than six thousand years. Their traditional
almanac which is functional even to date, describes that they lived in the valley of Kashmir from times immemorial
and were/are the fundamental founders of the civilisation and history of Kashmir. Their almanack is known as
'Saptarishi-Samvat' and this year (2026-27) is the Saptarishi-Samvat:5102.

All sorts of ancient, medieval and modern literature, philosophy, tradition, arts, science, technology, economics
and politics bear their handprints & footprints which no one on this earth could till date erase or finish from their
existence as witness to history. These are the mirror of Kashmir's rich civilisation and history and are sacred and
sacrosanct for generations after generations of the Kashmiri Pandit community.

The Global Kashmiri Pandit Diaspora (GKPD) has been conscious of this heritage of Kashmir and proposes to
organise the first-of-its-kind 'Heritage tour of Kashmir' in the month of June 2026. The tour was initially going to
be organised in September 2024, but due to the elections in Jammu and Kashmir, the tour couldn't be executed in
the year 2024. In the year 2025, the Pahalgam terror incident, in which 26 Hindus were killed, compelled the
organisers to postpone it by one year. The GKPD has finally decided to make it happen this year in the month of
June, from 6th June to 14th June.

The GKPD declared that 'after decades of exile, the time has come for Kashmiri Pandits to embark on a journey of
rediscovery—an odyssey back to the land of our ancestors, where the sacred rivers carry the echoes of our
mantras, and the mountains stand tall, silent witnesses to our wisdom. This is more than a heritage tour; itis a
reclamation of memory, a revival of spirit, and a promise to our youth—that they will walk the hallowed paths of
their forebears, stand before the timeless shrines of Sharika, Ragnya, and Martand, experience Bhairava and feel



the pulse of a civilisation that refused to be erased.

The journey in the valley will start on 6th June 2026 from Srinagar and will last for one week up to 12th June 2026.
The tour will be immediately followed by a two-day conclave of GKPD at SKICC, Srinagar, on 13 and 14 June 2026.
The whole programme has been specially designed for the youth of the displaced Kashmiri Pandit community
who have been detached from their homeland, Kashmir, for the last 36 years. Delegates from all over the world
are getting themselves registered for the event. The programme will be attended by a large number of dignitaries
from various fields of life.

The GKPD has already made contact with the Central government, in addition to the government of Jammu and
Kashmir, in connection with the organisation of the event and also in regard to the security and safety of the
visiting participants in the valley. The GKPD says, "Participation in the Kashmir Yatra/Pilgrimage is entirely
voluntary. The organisers and facilitators shall not be held liable or responsible for any personal injury, illness,
loss, damage, accident, delay, or unforeseen event—including but not limited to force majeure—that may occur
before, during, or after the event". This is particularly brought to the notice of the government and the
administration for its role in the context of the successful organisation of the historical event.

The detailed information and the contents regarding the programmes during the whole event is/will be available
on the various portals of GKPD. The information will flow from the following office bearers of the GKPD and its
associates: Utpal Kaul, Delhi, Dr. Surinder Kaul-USA, Rakesh Kaul-USA, Kashi Akhoon-Delhi and Ashwani Bhat-
Mumbai. The Associates of GKPD regarding the whole event are the following: Kashmir Overseas Association-US,
Kashmiri Pandit Association-Mumbai, JK Vichar Manch-Delhi, Sanjeevani Sharda Kendra, Jammu, AIKS Youth-
Jammu and AMEAK-Srinagar.

The Sarkaryawah of RSS, Dattatreya Hosebole, who was on a visit to the US recently, had a meeting with Dr.
Surinder Kaul at Houston and discussed the Heritage tour project of GKPD with him. After the important meeting,
GKPD circulated the following message to its associates, activists and the general public for their information and
knowledge:

"As part of an outreach campaign to engage with organisations and stakeholders across the political spectrum in
India, Dr. Surinder Kaul, Co-Founder of the Global Kashmiri Pandit Diaspora (GKPD), held a one-on-one meeting
with Dattatreya Hosabale, Hon'ble General Secretary of the Rashtriya Swayamsevak Sangh, in Houston on April 20,
2026.

During the 90-minute, in-depth and candid interaction, Dr. Kaul sought support and guidance from Hosabale Ji
for the upcoming Global Kashmiri Pandit Heritage Tour and the two-day Global KP Conclave scheduled to be held
in Srinagar from June 6 to June 14, 2026.

Dr. Kaul also highlighted a range of critical issues, including the ongoing relief measures, as well as the persistent
challenges faced by camp-dwelling Kashmiri Pandits and employees under the Prime Minister's Package in the
Valley.

Hosabale Ji listened attentively to the concerns raised and shared valuable insights and suggestions for the way
forward".

This is indeed a very important development so far as the successful organisation of the whole event is
concerned. The chief organisers and their associates for this event have expressed their satisfaction with the
above-mentioned meeting. It is expected that the project will receive the desired support from different shades of
opinion within the society, and efforts are afoot to have the participation of displaced Kashmiri Sikhs also in the
event.

The Heritage tour will begin on 6th June 2026 from the summer capital of the Union Territory of Jammu and
Kashmir - the Srinagar city. It will thereafter visit the following important venues, which have great importance in
the civilisation and history of Kashmir from the point of view of the Kashmiri Pandits:



Source of Mata Vitasta at Vetha-Vatur & Omah Mandir, Sidha Lakshami Peeth, Lok Bhawan, Mata Shiva Bhagwati-
Akingam, Mata Uma Devi-Brari Angan, Mata Tripura Sundari, RKMS Vivekananda Kendra-Nagdandi, Logripura &
Martand Surya Mandir, Pahalgam-Chandanwari & Mamleshwar Mandir, Bhairav caves, Vasuki Naag-Hushur &
Baidpore, Raithan Teerth, Shankeracharya Mandir, Mata Zeishta Devi Mandir, Mata Sharika Devi Mandir-Hari
Parbat & Chatti-Patshahi, Swami Laxman joo Ashram, Ram Chandra Mandir, Raghunath Mandir & Ganpatyar,
Swami Gopinath ji Ashram, Mata Kheer Bhawani-Tullamulla, Mata Roop Bhawani Mandir-Waskura, Nandkeshwar
Mandir-Sumbal, Sharda Mata Mandir-Gushi, Bhadrakali Mandir-Handwara, Mata Sharda Mandir-Teetwal &
Gugloosa, Mata Shailputri Mandir, Koti Teerth & Venkura Mandir-Baramulla.

The above given itinerary covering most of the Kashmir valley will be followed by a two-day conclave on the banks
of Dal Lake in the SKICC hall in Srinagar on 13-14 June 2026. It is expected that the conclave will be attended by
the delegates of the Heritage tour, activists of GKPD and its associates to the event, important and prominent
dignitaries and representatives of the government and administration. Since the whole event has no political
agenda and is mainly focussed on the heritage of Kashmir and its connection with the youth of the displaced
community, various organisations will be eager to participate in the conclave. However, the admission will be
restricted to the delegates and the pass-holders only.

The GKPD calls the heritage tour a pilgrimage, and in this context, their view, as per its brochure, is summed up
here:

"Kashmir, the land of snow-clad mountains, lush valleys, and ancient temples, has long been a sacred abode for
devotees seeking spiritual solace. This 6-day pilgrimage itinerary has been thoughtfully designed to take yatris
through the holy teerth-sthans, shakhti-peethas, historic mandirs, and spiritual ashrams of South, Central and
North Kashmir. The journey begins with the revered shrines of Mata Vitasta and Martand Surya Mandir in
Anantnag, ascends through the scenic valleys of Pahalgam, and continues to the spiritually significant sites of
Srinagar, Gulmarg, Varmul (Baramulla) and Kupwara. It culminates at the border tirtha of Sharda peeth in Teetwal,
a site of immense historical and religious importance.

This pilgrimage is not merely a journey across landscapes but a journey of the soul connecting the devotee with
centuries of devotion, divine energy, and the spiritual heritage of Kashmir. Along the way, participants will have
the opportunity to engage with the local Kashmiri Pandit community, witness traditional rituals, and partake in
shared experiences that foster devotion, learning and unity.

May this yatra inspire inner peace, reinforce faith, and leave all participants enriched by the eternal blessings of
the divine presiding deities of the valley.

In the concluding part, there is no further to add than the prayer for the success of the whole event. Here, it
becomes important to appeal to the administration of Jammu and Kashmir and particularly the Divisional
Commissioner of Kashmir and the Deputy Commissioner of Srinagar district, to extend their cooperation to the
organisers for the smooth and successful conduct of the programme.
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NCERT races to bridge textbook gap; only half of planned books printed so far for new academic session
By Vishu Adhana |
Updated: May 07, 2026 10:44 IST

New Delhi [India], May 7 (ANI): Even as the academic session began over a month ago, NCERT is running against
time to bridge the demand-supply gap for its textbooks, with only just over half of the planned books printed so
far.

NCERT, which has rolled out revised textbooks for Classes 3 to 9 under the new curriculum framework, had
planned to print nearly 15 crore books for the 2026-27 academic session. However, only around 7 to 8 crore copies
have been printed till now, officials confirmed.

Responding to the query about the demand and supply gap, a senior official in the Ministry of Education said, "We
hope in the month of May we will be able to print as many books. NCERT has planned to print about 15 crore
books They have printed about 7-8 crore books."

The officials also confirmed that NCERT will be able to meet the supply gap by the end.

The delay has left many students without access to the new textbooks, even though the academic session
commenced on April 1.

On being asked how students are coping with the absence of revised books, the officials said, "There are previous
years' books and students are studying them."

Apart from delays in availability, concerns are also mounting over the increasing dependence of private schools
on costlier books published by private publishers, placing an additional financial burden on parents. There are
allegations that private schools are pushing for private publishers books.

National Human Rights Commission member Priyank Kanoongo also alleged that an "education mafia" was
attempting to derail a government push for affordable schoolbooks.

In a post on X, Kanoongo said he had directed state governments to ensure the use of affordable NCERT and
SCERT books in place of expensive private publisher books in private schools. He said the move has been taken
under the powers of the Protection of Human Rights Act, 1993, within the framework of the Right to Education
(RTE) Act, 2009.

Responding to these complaints, the senior official said CBSE has urged the private schools to use NCERT books.
(ANTI)
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New Delhi, May 7 - The National Council of Educational Research and Training (NCERT) is striving to address the
shortage of textbooks, with only just over half of the intended print run completed for the 2026-27 academic
session, which began more than a month ago.

NCERT had planned to print nearly 150 million textbooks covering revised curricula for Classes 3 to 9. However,
officials confirmed that approximately 70 to 80 million copies have been printed to date.

When asked about the gap between demand and supply, a senior Ministry of Education official stated, “We hope
in the month of May we will be able to print as many books. NCERT has planned to print about 15 crore books.
They have printed about 7-8 crore books.” The official also assured that the remaining supply would be completed
by the end of the month.

The delay has resulted in many students lacking access to the updated textbooks despite the session starting on
April 1. Regarding how students are managing without the revised books, officials noted, “There are previous
years' books and students are studying them.”

Alongside concerns over textbook delays, there is increasing criticism of private schools relying on more
expensive books published by private publishers, which places a financial burden on parents. Allegations have
arisen that private schools are promoting the adoption of these private publisher textbooks.

Priyank Kanoongo, a member of the National Human Rights Commission, accused an “education mafia” of
attempting to obstruct government efforts to promote affordable school textbooks. In a post on X, Kanoongo
indicated he had instructed state governments to enforce the use of affordable NCERT and State Council of
Educational Research and Training (SCERT) books in private schools instead of costly private publisher books. He
added that this directive is issued under the powers granted by the Protection of Human Rights Act, 1993, within
the Right to Education Act, 2009 framework.

In response to these issues, the senior official said that the Central Board of Secondary Education (CBSE) has
appealed to private schools to adopt NCERT textbooks.



Hindustan, Online News, 08/05/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.livehindustan.com/ncr/faridabad/story-national-
human-rights-commission-takes-notice-on-deaths-of-two-safai-
karamcharis-in-faridabad-201778167638212.html

THIS hiHl hl Hid & ATH H UM &t Aifeq
May 07, 2006 08:57
Newswrap fégem, Hieeme

TIGTETE, $hetd YRGS | TERT A SifIhR SRR 3 Hex WeigraTs daes-84 Gt HuH qrarict

TRIGTETG, HATT WRGIST | AERT AT HARR SRINT 7 YR HAGEIG HeeR-84 G UUH TS & U HieR Sl 9hTg o 3R AR TY
3} RIS i ol Hid o AT § Wa 9 Ad g8 Yfeld STRa SR R Sige ot Afed dST &1 ST 3 ST sifdremRat @ &
TE & ey STare 27 & foiy wer 21

A Y ATuRars!

SN 7 Y Srfreria & gEHme # g8 draRaTe! i fawgd Ruté Aft &1 s 7 59 "rTet | g8 PRars R el & afkeHl @ e
Y F3HTTS! T SR +ft JiTft §1 STINT = 39 "1 Pl AFAIRRT & 1R Jeere xR &A1 §1 37T = Shal & foh Tated =marea
3R TN Y TSaATESRY & FTASE TIaR hl THIS ThIs HHAT & hedls Sff Ya! 8| STafch AR Sl TS & foig 7M1 & STAdT et
3R RIS AT ohl FRETT JURIUT IUCTEE Y o IH-HAS Ugel ¥ &l ad 8

HcIehl &Y TgE

a1 3 6 Gt 7S Bt Yo thitarang Y G vem Srsdt & ure R Y s & faw At § g qf aurg St i g ged @ Hia gt g
ot Fieh! Y gg== @t et Tia el guRarssk Grtet 3R ois & w9 H g3 off | ST A i1 it ot e fhet gram Sueor ofk
A9 A% & TR § IaRA 1 RIY &1 39 A § Sdied} o gfes 3 gdent § § e GHld & 18 arar 6 fRerra oR fidididt
FHUGT Ueeh & fGaTh Arer oft g o o)



§

i Hindustan Times, Online News, 08/05/2026

Source: https://www.hindustantimes.com/india-news/bombay-hc-upholds-

acquittal-of-22-persons-sohrabuddin-shaikh-fake-encounter-case-
101778135770437-amp.html

Bombay HC upholds acquittal of 22 in Sohrabuddin Shaikh fake encounter case

According to the CBI, Shaikh was killed on November 26, 2005, allegedly by a joint team comprising Gujarat and
Rajasthan police

Updated on: May 07, 2026 02:54 pm IST

By HT Correspondent

The Bombay High Court on Thursday dismissed an appeal filed by Rubabuddin Shaikh, challenging a Mumbai
sessions court order acquitting 22 people, including several police personnel from Gujarat and Rajasthan, accused
of kidnapping and killing his brother Sohrabuddin Shaikh and wife in an alleged staged encounter.

The division bench of chief justice Shree Chandrashekhar and justice Gautam Ankhad dismissed the appeals,
saying no case was made out for interfering with the trial court verdict.

The case dates back to November 23, 2005, Sohrabuddin Shaikh, a wanted criminal, his wife Kausar Bi and his
associate Tulsiram Prajapati, were allegedly abducted by accused policemen from a bus while they were traveling
to Sangli in Maharashtra from Hyderabad. Their bus was intercepted by officers of the Gujarat and Rajasthan
police at Zahirabad in Telangana and the trio was nabbed. Shaikh and Kausar Bi were taken to Gujarat while
Prajapati, who was held in custody, was arrested from Bhilwara in Rajasthan on November 26, 2005.

According to the Central Bureau of Investigation (CBI), the police officers killed Sohrabuddin in a fake encounter
on the intervening night of November 25, 2005 and November 26, 2005. Kausar Bi too was killed after that and
her body was burnt on November 28, 2005. A year later, Prajapati who was lodged in an Udaipur jail was brought
to Ahmedabad by the police in another case of firing and produced before a magistrate.

The CBI had said that Prajapati had expressed his fear of being eliminated in a police encounter to his jail inmates,
lawyer and the National Human Rights Commission (NHRC). On their journey back to Udaipur with Prajapati, the
police had claimed he tried to flee with the help of two others who threw chilli powder at the police guards
escorting Prajapati. At about 5am on December 28, 2006 Prajapati too was killed in an encounter which the CBI
claimed was a farce. The CBI had alleged that the accused policemen wanted to kill Prajapati because he was a
witness to the abduction of Sohrabuddin and Kausar Bi.

Twenty-two accused including policemen from Gujarat, Rajasthan and Hyderabad stood trial in the case for
charges including murder, criminal conspiracy and others. They were acquitted by a special CBI court in Mumbai
in 2018. According to the CBI that took over the investigation in the case in 2010 following directions of the
Supreme Court, the accused policemen claimed that Shaikh was a member of

Lashkar-e-Toiba, a terror organisation, was killed in an encounter on November 26, 2005, when he was in Gujarat
to murder a ‘big political leader’.

Shaikh’s brother, Rubabuddin, had written a letter to the Chief Justice of India in 2006, seeking an inquiry into the
encounter that, he claimed, was fake. In 2006, based on the top court’s directions, when a preliminary inquiry was
carried out in the case, the then Gujarat policeman VL Solanki sought to examine Prajapati, claiming that he was a
witness to Shaikh’s abduction. The CBI had said that Solanki had requested permission to examine Prajapati on
December 18, 2006, but just ten days later, Prajapati was killed in a fake encounter on December 28, 2006, also in
Guijarat. Prajapati's mother, Narmadabai, also filed a petition before the Supreme Court, seeking an inquiry.



The trial in the case concluded on December 21, 2018 with the acquittal of all the accused. Of the 210 witnesses
examined during the trial, 92 had turned hostile.
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